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‘ CENTRAL ADMINISTRATIVE TRIBUMAL
ALLAHABAD BENCH, ALLAHABAD,
e 0 5
Allahabad this the day o?s L}““‘ of 1994
; U
Foc il ORIGI NAL AFPLICATION NO 801 OF 1994,

Te Subhash §/o Kandhai Lal,
R/o Village Gaunlia Derapeer,

Post Haiderpur, District- Bareilly.

2, Nand Kishore 5/o Kandhai Lal

# o Village Gaynlia Oerapeer,

. Post Haiderpur, Oistrict- Bareilly,
essenssse Applicants,
By Advocate Sri A, K., Srivastaya,
Versus

T+ Union of India through Secretary,

Indian Council of Agricultural Research,

Ministry’ of Agriculture, Govt, of India,

New Delhi.

{
>

2. UOirector,
Central Avion Research Ins titute,
Izat Nagar, District-Bareilly.
ecsecesee RESpOndents,
By .Advocate Sri J.N. Tewari,
CORAM: Hon'ble Mr, T,L. Verma, .,MEMBER (3)

Hon'ble Mr. K. Muthukumar, MEMBER (A)

GRDER JRESERVED

By Honkble Mr. K. Muthukumar, MEMBER (A)

1. Certain O.As filed by other applicants in the
Same organisation namely I.V.R.I have been disposed of by the

order dated 15.12,19% of this Tribunal in the leading
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0.A, No, 1336 of 1993 Munna Lal and others Versus Union of India
and others and other connected Original Applications, By this
P order, these applications were dismissed.
2. The facts end the reliefs in the present 0,As are in
parimateria with those in the above 0.As which have been
A dismissed by this Tribunal in the aforesaid order dated

15.12,1994., |
3. In view of the above order of the Tribunal in those

e cases, we dismiss the present application also. No order
as to costs,

; (Copy of this order may be kept in each of the 0.As.)
Wv ' ' i ﬁic/’uv‘
MEMBER (A) ’ MEMBER (3)
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